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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - A No. - 2378 of 2026

Mahendra Kumar Dubey (Branch Post Master)

..... Petitioner(s)
Versus
Union Of India And 2 Others
..... Respondent(s)
Counsel for Petitioner(s) . Akash Mishra, Dinesh Pathak
Counsel for Respondent(s) . A.S.G.l., Devendra Narayan

Court No. - 33

HON'BLE VIKASBUDHWAR, J.

1. Heard Sri Dinesh Pathak, learned counsel for the writ petitioner and
Devendra Narayan, learned counsel for the respondents.

2. A preliminary objection has been raised by the learned counsel for the
writ petitioner has alternative remedy of approaching the Tribunal wherein
the writ petitioner happens to be Branch Post Master to seek relief against
the postal department.

3. In view of the provisions contained under Section 19(V) of the A.T. Act,
1985 and the judgment of Hon'ble Apex Court in L. Chandra Kumar Vs.
Union of India and others AIR 1997 SC 1125, learned counsel for the writ
petitioner could not dispute the said proposition.

4. Accordingly, the interference is declined and the writ petition is disposed
of leaving it open for the writ petitioner to approach the Central
Administrative Tribunal.

(Vikas Budhwar,J.)
February 18, 2026

Aiman
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